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ACT No. X oF 1901,

PASSED BY. THE GOVERNOR GENERAL’OF Inpia IN COUNO‘IL.

(Recewed the assent of the Governor General on the 11tk Octo-_

ber, 1901.)

- An Act further to amend the Court fees Act,
~ - 1870.

WHEREAS it is expedient further to amend the
Court.fees Act, 1870 It is hereby enacted as
follows :—

Short title and 1. (1) This Act may be called the Court-fees
ot e (Amendment) Act, 1901 ; and :

- (9 It shall come into force at once.
Addition of 2. After section 1 of the Court-fees Aoct, 1870

new section
after section  the following section shall be added, namely e
-1, Act VII, '

1870. - -
G ohief .9, In this Act, unless there is anythmg repug--
Revenne- o -nant in the subJect or context, ¢ Oh1ef Controlling

suthority R gyenue-authority ’ means—

defineq,
e (@) in the Presidency of Fort 8t, George and the
. territories respectively under the adminis-
' tration of the Lieutenant-Governors of

and the Chief Commissioner of Oudh—~~
the Board of Revenue;

) (b) in the Presidency of Bombay, outside Smdh

- a Revenue Commissioner;
. (¢) in Sindh—the Commissioner ;

- (d) in the Punjab and Burma, including Upper
Burma—the Financial Oommlssmner and

(e) elsewhere—the Local Government or such
‘officer as the Local Government may, by

notification

Bengal and the North-Western Provinces.

and the limits of the town of Bombay—-_
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notlﬁcatlon in the ofﬁclal Ga ette, appoint
‘in this behalf.’

3. (1) In sections 19-A and 19- E of the sa1d Amendment
Act, for the words “ of the Province " the words « for §f setions
the local area” shall be substituted. - and 19-H,

(9) In section.19-H, sub-section 9, of the said: 1;;]0?711’
Act for the same words the words ¢ for the local area -

in which the High Court is situated ” shall be sub-
stituted. = - : . : :




